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Limited and Quality Investment Private Limited and Virtuous Finance Private

Limited and virtuous Share Investments Private Limited and Package

lnvestrade Private Limited and Jeevanrekha Investrade Pdvate Limited and

Sholapur Organics Private Limited and Asawari Investment & Finance Private

Limited and Virtuous Securities & Broking Private Limited and Sunfins

Securities Services Private Limited and Meghganga Finvest Private Limited

and Privilege Trading Private Limited with Shanghvi Finance Private Limited

and their respective shareholders. The equity shareholders present in the

meeting has unanimously approved the scheme without modifications. The

Chairperson appointed for the said meeting has filed its report as to the result

of the meeting with the Tribunal on 22nd September which is annexed as

Exhibit G to the Company Scheme Petition.

The Counsel for the Petitioner further submits thal as directed by this Tribunal

notices have been served upon all the regulatory authorities namely, (i)

Concemed lncome Tax Authority within whose jurisdiction the Applicant

Company's assessments are made, (ii) the Central Government through the

office of Regional Director, Western Region, Mumbai, (iii) Registrar of

Companies, Mumbai and (iv) Reserve Bank of India, Mumbai. Notice have

also been served upon unsecured creditors ofthe Petitioner Company.

At least l0 (ten) clear days before to the date hxed for hearing, the Petitioner

Company to publish the composite notice ofhearing ofpetition in 2 (two) local

newspapersJ viz., 'Free Press Joumal' in English language and translation

thereofin 'Navshakti' in Marathi language, both having circulation in Mumbai,

Maharashtra.

Petitioner Company to file affidavit of service in the Regisfry proving

publication ofthe notice ofhearing ofpetition in newspaper.
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V. Nallasenapathy,
Member (Technical)

Dated 23'd Day of November,20l7

B.S.V. Prakash Kumar,
Member (Judicial)
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